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[Shri S. M. Banerjee]

draw his attention to the fact that
there have been some retrenchment
in many of the existing ordnance fac-
tories. If it is true that these ordnance
factories are coming up in the near
future, may I know from the hon.
Minister whether it will be possible
for him to absorb all those who have
been trained in the ordnance factories
and who are now being retrenched
because there is no work?

Mr. Speaker: How can he give that
assurance just now?

Shri S. M. Banerjee: I only want
to know whether he is aware of it.

12.38 hrs,
BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): Sir, with your per-
mission, ] rise to announce that Gov-
ernment Business in this House during
the week commencing 23rd November,
1964, will consist of:

(1) Discussion on the present in-
ternational situation and the
policy of the Government of
India in relation thereto on a
motion to be moved by the
Minister of External Affairs
on Monday, the 23rd Novem-
ber after disposal of ques-
tions.

(2) Consideration of any item of
Government Business carried
over from the Order Paper of
Saturday, the 21st November,
1964,

(3) Consideration and passing of:

The Warehousing Corporation
(Supplementary) Bill, 1964.

The Provisional Collection of
Taxes (Amendment) Bill,
1964.

(4) Discussion and voting on the
Supplementary Demands for
Grants (General) for 1964-65.
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(5) Consideration and passing of:

The Payment of Wages (Am-
endment) Bill, 1964.

The Wealth-tax (Amendment)
Bill, 1964,

Shri Ranga (Chittoor): Sir, I think
at this stage I can repeat my request. I
would request the Minister of Parlia-
mentary Affairs to help the Business
Advisory Committee in giving priority
to the business I just now mentioned
and bring it up at an early date.

Mr. Speaker: Unless there is a
notice given by hon. Members . . .

Shri Ranga: Notice will be given,
but it has to be allotted some early
time.

Mr. Speaker: Let the notice come
and then it will be decided.

Shri Nambiar (Tiruchirapalli): We
have already tabled a motion for a
discussion on the food situation in the
country, Last time we discussed only
the situation in Kerala. There was a
mention by the hon. Minister that he
was prepared to give some time for
this. We thought that item would also
find some time in the business for next
week.

Shri S. M. Banerjee (Kanpur): I
would draw your attention and the
attention of the hon. Minister to three
items. Firstly, during the previous
session we have been clamouring for a
discussion on the Report of the Bonus
Commission. A notice has already
been given and I am glad it has been
accepted by you. Secondly, there is
a motion to have a discussion on the
opinion of the Supreme Court in the

case UP Legislature wvs. the High
Court of Allahabad. Thirdly, there
is the production of small cars. You

will remember, Sir, that it could not
be discussed last time. This time, a
motion has been admitted in the name
of Shri Bagri and others. Would the
Minister give an assurance that all
these three would be taken up during
this session?
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Shri Satya Narayan Sinha: Regard-
ing the Report of the Bonus Commis-
sion, Government is introducing a
Bill very shortly in this session. Then
hon, Members will have ample oppor-
tunity to express their opinions. Re-
garding the Backward Classes Com-
mission, as you have already explain-
ed, as it ig coming up in the form of
a resolution by a private Member, it

can have only 2% hours. But the
House has the right to extend the
time as much ags it likes. Therefore,
when that motion comes before the

House, it can decide it. Then, I must
point out that I have read out the
business only for one week. As hon.
Members are aware, we are going to
be here for six weeks.

Shri S. M. Banerjee: I will be
satisfied with an assurance by the Min-
ister.

Mr. Speaker: The hon. Minister
says that he is announcing only the
business for the week commencing
from next Monday.

Shri S. M. Banerjee: Sir we are
raising this issue knowing fully well
that they cannot be taken up next
week. We only want an assurance.
Regarding the opinion of the Supreme
Court, people are having a symposium
outside. We alone are not able to
discuss it. So, let it be discussed in
this session. We want an assurance
from the Government.

Mr. Speaker: I cannot say what
the attitude of the Government is.
Does Government propose to give an
opportunity to discuss the opinion
given by the Supreme Court two days
before we adjourned last time?

Shri Satya Narayan Simha: I can-
not definitely say at present.
Mr. Speaker: Shri Banerjee says

that everyone else in this country is
discussing it and only Parliament has
had no time.
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Shri Satya Narayan Sinha I am
sure Government will seriously con-
sider it. But I am not in 3 position to
say definitely whether we will have
an opportunity to discuss it. The
hon. Members must remember that I
have announced the business only for
one week.
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Shri Nambiar: What about the food
situation? It is deteriorating in other
States. Will we get some time?

Mr. Speaker: How can I compel

the Minister?

Shri Nambiar: He must give us
some time to consider it.

Mr. Speaker: He can consider it.

Shri Satya Narayan Sinha: We have
alrendy had a discussion on food last
week,

Shri Nambiar: That was about
Kerala. We have asked for a full-scale
debate and the Minister of Food and
Agriculture has agreed to have a de-
bate.

Shri Satya Narayan Sinha: The
Foodgrains Corporation Bill is coming
up before the House. You can discuss
anything you like on food during that
discussion.

12.45 hrs.
BUSINESS ADVISORY COMMITTEE

THIRTY-FIRST REPORT

The Minister of Communications and
Parliamentary Affairs (Shri Satya
Narayan Sinha): Sir, I beg to
move:—

““That this House agrees with
Thirty-first Report of the Business
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Advisory Committee presented to
the House on the 18th November,
1964.”

Mr. Speaker: The question is:

“That this House agrees with
Thirty-first Report of the Business
Advisory Committee presented to
the House on the 18th November,
1964.”

The motion was adopted.

ANTI-CORRUPTION LAWS
ENDMENT) BILL—contd.

(AM-

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri Jai
Sukh La]l Hathi on the 17th Novem-
ber, 1964, namely:—

“That the Bill further to amend
the Indian Penal Code, 1960, the
Code of Criminal Procedure, 1898,
the Criminal Law (Amendment)
Ordinance, 1944, the Delhi Spe-
cial Police Establishment Act,
1946, the Prevention of Corruption
Act, 1947, and the Criminal Law
(Amendment) Act, 1952, be taken
into consideration.”

The Minister of Communications and
Parliamentary Affairs (Shri Satya
Narayan Sinha): Sir, for this item no
time was allotted,

Mr. Speaker: The House wanted
to have five hours for this. We have
already spent 4 hours and 50 minutes
over this. Now we must conclude as
early as possible.

Shri S. M. Banerjee (Kanpur):
Clause-by-clause consideration  is
there. Let it continue till 2.30 when
we shall take up non-official business.

Mr. Speaker: I cannot say that. I
propose to call the hon. Minister now.
After that I shall allow some hon.
Members, who are interested in speak-
ing on this, during the second read-
ing.



